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THE HON'BLE SHRI SOMNATH SOM, VICE-CHAIRMAN
THE HCN'BLE SYRI 3.NARASIMHAM, MIMBER (J)

® e tg s 00

Sri Rama Chendra Fradhan,
aged about 63 years,
S/o.Late arta Pradhan,
At-Hinjalkhal,

P,0. Jilinda,

Yia=Narasinghpur, ’

Diste-Cuttack. aApplicant(s)
M/s S.N.Mohapatra

K.R.Mohapatra
S.Ghosh

-Vervus-

thion of India, %epreqented through
Director General, Post, New Delhi.

Chief Postmaster General, Ori-sa,
ac/P.0.Bhubaneswar, Dist.Khurda.

Senior Superintendent of Ponst O Flceq
Cuttack, At/F.0.Cuttzack,
M et .Cuttack.

Inspector of Post Offices,

Athsgarh 3ubhdivision,
At/P.C.athagardh,
D' st-Cuttack.

Resrendents

By the advocates Mr. U.B.Mohapatra



ORDER

G.NADASTMHAM, MEMBER(JUDICIAL):s 2Apelicant Ram Chandra Fradhan,

an EDMC, was retired on 15.4.1998 »y order of that dta.
mncer Mnexure-1 on the growd that he had already attained
the supersnnuation age of 65 years, treating 7.6.32 as his
date of kirth. In this Original Application while prayiang

for guashing the retirement order un‘er Annexure-~1l, the

applicant wants that his dste of birth should be declared as
7.8.1936 and that he should be allovwed to continue in the
service till 7.6.2001., There is also an zltemative prayer

that he should be paid consequential pecuniary benefits from

- 15.4.98 to 7.6.2001,

s admittedly; he joined the Postal Department on
12,7.67 as a Runner in Jilinda Branch Post Office. His case
is ihét at the time of joining in servicé, he was asked to
furnish the particulnfs including bis 5:téjbf birth and he .
actcordingly fumished his date of birth as 7.£.1936, This

date of birth finds mentinn in his service book. After

0]

receiving the retirsment order., He represented under

annexure-2 expressing his grievance but without any result.

3. The Department in their cownter “enied that applicant’
gave out his date of birth as 7.6.1926 at the time he joined

in the Department on 12.7.87. In fact, on 12.7.67 he applied

hat

£
cF

for the poet in Jillindas Post Office on the. groun

Runner in that Post Citfice died 4 to € days perior to and

that post was vacant. Fis application in Oriya is 2nnexure R/1

On the basis of that apprlication he was appointed to the post
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6f Runner in Jillindz Post Office on that day itself. On
that apprlication iteelf there was endorsement that no schonl
leaving certificatesnr other certificate could he produced
for verification. He vas estimeted to be 3% years of age

né sble to read and write Oriya. Prior to this job he was
appointed as a member of the tome 3uard wnder the Orissa
Mome Zuard act, 1961, 1In fact, no cervice baok is being
maintained for ED employees. In the gradation list the date
of birth wae mentioned as 7.6.1936 due to typograrhical
miatake, Morsover, gradation list is rnot the hacic record
to assess the age of guperannuation. In fact, at the time

of intial entry in service, his age was recorded as 3% vears

$

after local enquiry and the appliczant could not produce

‘any document in suprort of his date 2f birth. On the other

hand, te submitted a representation received in the Department

on 21.3.48 requesting for appointment of bis grandson in his
place on the 7round that he had =lready approached the age
of superannuation (annexure R/4). After his svuperannuation -

he wags paid gratuity of B.6000/-, received by him on 27.7.98

and he received that amount without any protest or objection.

He hadamade a representation under Annexure-2 4td.23.7.99
that is more than one year after the date ~f superannuation.
Even this representation had not been received by the

(
o

Department. Since he had already attained 85 vyeanres, taking

<

he date € birth is 7,6£.32, he was rightly retired in Apdl

b
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5w Mo rejoinder has been filed,
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6. Ve have heard shri ¥.k.Mohapatra, the lecmed counsel
for the avplicsnt and shii U.R.Mohapstra, learned additional
Standing Tounsel {or the Resyondents,

7. AMmittedly, the arplicent could not produce any document

or certiicate dieclosing hic date of birth as 7.6.1536.
On the other hand, in hig letter addressed to the Detartment

under Annexure R/4 2td.21,3.98, he clearly zdmitted that

he had alreadv reached the age of suQerannuation an? that
."7 . 1] .
his grandson should be agr01 wted in thet plece., It arpears
. ¥

that there is endorsement made by an Official on his initial

application 3td. 12.7.67(mnexutre R/1) th=t the agplicant
, .

. ‘'waz about 35 years. It is true thd» in the gradation list
of 199:2: hzc date of Hirth was mentioned as 7.6;1936. But

a gralation list is not an original Jocurent in gﬁpport of
Aate of birth. It has been evxrlained in the counter that

such mention was “ue td tyrojrarhical mistaké.. Apfiexurg R/1.
is a document which came into existence 35 yearlier than k'

S

the gradation list of 1992. Hence, the endorsement in

.,

mnexuvre R/1 should be accerted as correct, specially

when it finds corrchoration from the admission of the applicant
; -

in Annexure R/4 he had already approached the retirement age.

8. For the reasons discussed zbove, we are not inclined
to accert the case of the applicant that his date of kirth

ig 7.6.1836. Accordingly, we do not find any merit in this

Original application which is dismissed but! without costs.,
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SOMNATH SOM G NARASIMHAM

VI CE-CHAIRMAN MEMBIR(JUDICIAL)




